FORM B
_ PUBLIC ANNOUNCEMENT _
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

OR A TION OF THE STAKEHOLDERS OF

PHORIZA NOLOGIES PRIVATE LIMITED
§l. No. PARTICULARS DETAILS
1. | Name of corporate debtor EUPHORIA TECHNOLOGIES PRIVATE LIMITED

2. | Date of incorporation of corporate debtor | 31/12/2010

3. | Authority under which corporate debtor | ROC Ahmedabad
is incorporated / registered

4. | Corporate Identity No. / Limited Liability | U72900GJ2010PTC063439
Identification No. of corporate debtor

5. | Address of the registered office and Office no. 403, 4th Floor, Nishal Arcade
principal office (if any) of corporate debtor | Shopping, nr. Vaishali Row House, Green
City Road, Pal, Surat, Gujarat, India, 395009

6. | Date of closure of Insolvency 30/01/2026
Resolution Process
7. | Liquidation commencement date of 30/01/2026 (Order uploaded on Hon’ble
Corporate Debtor NCLT website on 03/02/2026)
8. | Name and registration number of Mr. Bhavik Haribhai Rupapara
the insolvency professional acting Registration No.
as liquidator IBBI/IPA-001/1P-P-02741/2022-2023/14196
9. | Address and e-mail of the liquidator, Add: 303, Silver Hill Apartment, Pal Road,
as registered with the Board Opp. Sanskar City Apartment, Opp. Ramdhan

Ashram, Mavdi Area, Rajkot, Gujarat,360001
Email id: cabhavikr3@gmail.com

10, Address and e-mail to be used for Solvenza Advisory LLP

correspondence with the liquidator Add: Plot No. 45,51, Office No. 1, Gami
Terra, Sector- 6, Sanpada, Thane,
Maharashtra, India 400705

Email: lig.euphoriatechnologies@gmail.com

11.| Last date for submission of claims 01/03/2026

Notice is hereby given that the Hon'ble National Company Law Tribunal Ahmedabad Bench has
ordered the commencement of the liquidation of the Euphoria Technologies Private Limited on
30th January, 2026 and the order was uploaded by the Hon'ble Registry on the National Company
Law Tribunal Portal on 03rd February, 2026.
The stakeholders of Euphoria Technologies Private Limited are hereby called upon to submit their claims
with proof on or before 01/03/2026, to the liquidator at the address mentioned againstitem No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proofs of claim shall attract penalties.
In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016, shall be deemed to be submitted under section 38. Sd/-
Mr. Bhavik Haribhai Rupapara
Registration No.: IBBI/IPA-001/IP-P-02741/2022-2023/14196
Date: 07/02/2026 Liquidator In the matter of Euphoria Technologies Private Limited
Place: Rajkot AFA Valid till 31" December, 2026




GOLD LOAN

Regional office: Bank of Baroda, Baroda City Reglon, 5th floor, Suraj
Plaza-lll, Sayajigun), Baroda-390020, Gujarat
Ph.: -81-265-23610026, 236313, 34, 36

AUCTION SALE
NOTICE

% it 3w aey
e Bamk of Barods

The undemmentioned borrowers are hareby mformed that they have failed fo discharge the lisbilites outstanding ntheir gold loan
accounts, The statulory nodices issued 1o them by Registered Post have aither been refurned endelivered or remain uncompiad with
o are therafora advised 1o clear the entira outstanding dues, along with applicabla charges, and radeem 1ha pledged sacunbies on
or before 19.02,2026. Fa#ng compliznce, the Bank shall procesd to s2ll the pledged secunifies through publc auction at the cost and
risk ol the borrower. The auction & schaduled 1o be conducled al tha Bank's premises at 02:00 PM. on 20.06.2026, or on any
S

fueriber nodica
Wame and address of the borrower

DAXESH SURYANKANT SHASTRI
ADD: 28 USHAMAGAR SOCIETY
BEHIND ESIS HOSPITAL GOTRI ROAD,
VADODARA MOB: 9824075372

“Interested biddars are required to deposit an Earnest Money Deposit (EMD) of 25,000 into the respective branch account, the

details of which are provided alongside the loan account number,
For any further clarification, you may please contact the Regional Recovery Head ai +31-9427564 244

bseguent dale as may be dacidad by the Bank &l fs sole discrabon, without an

Branch |Date of Loan] Loan Humber IF5C CODE

BARBOATMAJY | 14T80015180183

AUTHORISED OFFICER,
EANK OF BARODA

Date ; 05.02.2026

Place : Ahmedabad

Bank of Baroda, Reglonal Stressed Asset Recovery Branch Firsl Floor, Surya Complax, Swastik Cross Road,

& A ety
g Mawrargpura, Ahmedabad -380009 Phone. T4B6013985 Email sarahmi@bankoibaroda.codn

Band of Baveds

DEMAND NOTICE
Hara by thes = ba inform thatunder named borrower has not repaid prncoal and mterest theraan of the kean. Therefore the lsan bacome

WPA an below Dated. A nofice under saction 13(2} of the Securitizafion and Reconstruclion of Financisl Assets and Enforcement of
Sacurity Irerest Aot 2002 was issued at last known address. which was relumed undalivered. Therafore we again inform o urder ramed
bomowern' Co-bomowen Gusrankor by (s public notice fo repay the loan-amaount dug induding interest and oifer expensas &5 mentoned in this
proticewithin 60 dans from She date of publcation of this rolice ofenadse bard wil lake action wsecion 15(3)of he SARFAES At 2002

The barrower's abiention is invited to provision of sub-saction {31 0f 13 of the act, i respedt of ime available o redeem fhe securad asseds,
thatafer publication of public auchon/inviting quedationtender privale irealy vour right o redesm e sacured assels will nolbe avadable

Mame and addres of Borrower | Co-Borrower / Guarantor and Security agreement with brief
description of securities /| N.P.A. Date & Outstanding Amount as per Demand MNotice

Borrower: 1. Mr. Sureshbhai Govindbhai Patni (Borrower) AT, Abhilasha Apgartment, Behind Bombay Housing Saraspur,
Asarwa, Ahmedabad (Gujaral) 2. Mrs. Manjulaban Surashihal Paini (Co-Borrower) &0/, Abhdasha Appastment, Behind Bombay
Housing Saraspur, Azarwa, Ahmedabad (Gujarat) N.PA. Date: 27-11-2016 - Demand Motice Date: 28.01.2026

Guarantor:Mr. Jasubhal Chandubhal Chauhan /33, New Abhilasha Co, Op. Housing Soclety L., Behind Bombay Housing, Near Pate
Chab, Saraspur, Ahmedabad {Gujarat) PIN-3500158

Property ; Al that pisce and parcel of Immovable proparty Flat Mo, A1, Ground Floor in Block A admeasunng aboul 65 5q. Yards i.g,
54 .35 Sq. Mirs. super built up constrected property and also with ihe righls of the undivided share of the land inthe scheme known as
"Abhilasha Apartmends’ lying and being on DHd Survey Mo, 460 Paki TP, Scheme No. 12, Final Plot Mo, 206 Paiki 208/B"s NA. land
sibuate, Iving and being at Mouje Village Asarwa, Taluka City in the Regisiration Distnct Ahmedabad and Sub Dislricl Ahmedabad-£
(Marpda) East: Marginal Space Weast: Flat Mo, 8702 Narth: Inlernal Boad South: TP road

Ois Amount as per Demand Notica Bs. 42,61, 202.40 +Interest. + Others Charges

(Note: Demand Notice dated 18/01/2017 stands withdrawn due to technicality)

Date : 28.01.2026 Place : Ahmedabad Authorised Officer,

Government of India Ministry of Finance

DEBTS RECOVERY TRIBUNAL-II

3" Floos, Bhikhubhai Chambers, Near Kochrab Ashram Paldi, Ahmedabad, Gujarat.

Il A

FORM MO, 22 [Earbier 62) [Regulation 36 & 37 of DRT Regulations, 2015] [Sea Rule 521} {2} of the Secand Schedula to the
Income Tax Act, 1861] READ WITH THE RECOVERY OF DEETS DUE TO BANE AND FINANCIAL INSTITUTIONS ACT, 1993,
E-AUCTION / SALE NOTICE [THROUGH REGD,AD/DASTI/AFFIXATION/BEAT OF DRUM/PUBLICATION]

0A No. |

'RP/RC NO. | 80/2019
Certificate Holder Bank

224/2016

Central Bank of India

Vis

Certificate Debtors M/s. Bright Clearners & Roll Press

To,
C.D. No. 1 : M/s. Bright Cleaners & Roll Press, A Proprietorship firm, Through its Proprietor,
M. Ashraf Rahematulla Khan, 62, Grean Park - 3, Kosamba Road, Valsad.

The aforesaid COs Mo 1 have failed to pay the outstanding dues of Rs. 11,94,194/- (Rupees Eleven Lakhs Minety Four
Thousand Ona Hundred Ninety Four Oply] as on 28.06. 2018 mcluding interest in terms of judgment and decree dated
20.08.2018 passed n DA, No. 524/2016 |Less racovery, of any] as per my crder dated 05.01.2026 the wreder mentioned
propertyish will be sold by public & - suction in the aforementionad matter, The auction sabe will be held through “enline e-
auction” wehsite : https:Ybaanknet.com,

Lot Descriptian of the Properties T;:::LP':;T -;EIT;::TJ;
1. | 62, Greeen Park - 3, Kosamba Road, Valsad, Rs. 25.00 Lakhs | Rs. 2.50 Lakhs

Note : The EMO shall be deposited in baznknet waBet through E-Auction website i.e, itips:baanknet,com.
Tha highest bidder shall have to daposit 25% of his final bid amount adjustment of EMD already paid i the baanknat wallat
by immediate next bank working day throwgh ATGS / NEFT as per the details as undes

Beneficiary Bank Name Central Bank of India

Beneficiary Bank Address | Shop Mo, 1 and 3, Govardhan Complex, Bacher Road, Valsad - 3896001,
Beneficiary Account Mo, | 3223720287 IFSC Coda CEINOZB0504
Account Name CD BILL PAY AC Branch Valsad

1. Thebid ncrease amaunt will ba Bs. 50,000/ for Lot No. 1.

2. Prospective bidders maey avail online training from service provider PSB Alliance [BAANKNET Auction Portal] [Tel. Helphine
Mo, 8291220220 and Mr. Kashyap Patal {Moebée No. 9327483060}, Helphing E - Mail 1D : support BAANEMNET Dhpsbaliance.com
and for any property related queries may contact Shri. Kashyap Patel [Mob No, 9327433060).

3. Praspactive bidders are advised to visit website hitps:Ybaanknet.com for detaibad terms & conditions and procadure of sale
before submitting thair bads,

4, Theprospective bidders are advised to adhere payment schedule of 25% (Minug EMD) immedidtely after fall of hammer Sclose
of Auction and 75 % wathin 15 days from the date of auction and it 15th day iz Sunday or Other Holiday, then on immediste nexi
first bank working day. No requeest for extension will be entertamed.

5§, Theproperties are being put to sale on “AS 1S WHERE IS, "AS 15 WHAT 15" AND ~ AS 15 WHATEVER® basis and prospective

buyers are advised to carry out due ddigence properly

6. Schadweof auctionis as wndar -
[Rajesh Kumar Sharma}

1. | Inspection of Proparty 23.03.2026 Betwean 11.00 AM to 2.00 PM

2 | Last date for receving bids alongwith samaest money and
upkoading documents including proof of payment made,

06.04.2026 Upto 05.00 P

F Recovery Officer - 11,
3. E - Apction EI.'I’I_]H-_EI}EE BH'.'.FI'HQI‘II 12-”“ FM 11} 1‘M PM . Dahts HEI:I]H'HF‘F Tribumal - “I
{with auio extension ciausa of 3 mindtes, till e-suctan ends) Ahmedabad

NAKODA LIMITED (IN LIQUIDATION)

Liquidator: Ravindra Kumar Goyal
CIN: L17111GJ1984PLC045995

(The Company)
Registered Office: Block No 1 & 12 to 16 Village-Karanj Tal Mandvi Dist-Surat Gujarat-394110
IBBI Address: I-807, 8th Floor, Godrej Garden City, Behind Nirma University, Jagatpur, S.G. Highway, Ahmedabad-382481
Email: ravindra1960_goyal@yahoo.co.in , ravindranakoda@gmail.com
E-Auction: Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date & Time of E-Auction for Sale of Company Standalone Basis: 09th March 2026
Time: 01:00 P.M. to 03:00 P.M. (With unlimited extension of 5 minutes each)
Last date of filing Pre-Qualification Document on Auction Platform- 07th March, 2026 till 5.00 P.M.
Last Date of EMD Submission: 07th March, 2026 till 5.00 P.M.

Sale of Assets in standalone basis or Plant as a Whole in view of Regulation 32(b), Sale of Assets on Piecemeal Basis in view of
Regulation 32(a)/(c) of IBBI (Liquidation Process) Regulations 2016, forming part of Liquidation Estate by the liquidator appointed
by the Hon’ble National Company Law Tribunal, Ahmedabad Bench vide order dated 08.02.2023. The sale will be done by the
undersigned through E-auction platform https://ibbi.baanknet.com/eauction-ibbi/home

Block | Asset Description Reserve Price EMD Incremental Value
[ (INR) (INR) (INR)
A | Sale of Entire Surat Plant of Corporate Debtor situated at Block No|  103,07,50,000 | 5,15,37,500 50,00,000
1 & 12 to 16 Village-Karanj Tal Mandvi Dist-Surat Gujarat-394110
Comprising of Phase-1, Phase-2 and Phase-3 and Flat at Surat.
(Land admeasuring 63,612 sq. meters)
B |Sale of Surat Old Plant of Corporate Debtor in slump sale,| 32,62,28,708 | 1,63,11,435|  10,00000
including, Land and Building, Plant and Machinery situated at
Phase-1: as per demarcation on site.
| (Land admeasuring 33,303 sq. meters)
C Sale of Surat Plant of Corporate Debtor in slump sale, including,|  46,98,44,204 | 2,34,92,210 10,00,000
Land and Building, Plantand Machinery situated at Phase-2: Yarn
Manufacturing Plant; as per demarcation on site.
(Land admeasuring 18,550.05 sq. meters)
D | Sale of Surat Plant of Corporate Debtor in slump sale, including,| ~ 23.46,77,088 | 1,17,33,854|  10,00000
Land and Building, Plant and Machinery situated at Phase-3:
Chips Manufacturing Plant: as per demarcation on site.
(Land admeasuring 11,534.39 sq. meters)
E | Flatat Surat on piecemeal basis 15,50,000 77,500 50,000

Terms and Condition of the E-auction are as under:

1. E-Auction will be conducted on "AS IS WHERE IS*"AS IS WHAT IS* "WHATEVER THERE IS* and "AND NO RECOURSE BASIS" as such sale is without
any kind of warranties and indemnities through approved service provider at BBl eAuction Portal by BAANKNET.

2. The Complete E-Auction process document containing details of the Assets, online e-auction Bid Form, Declaration and Undertaking Form, General
Terms and Condition of online auction sale are available on the website of EBKRAY at https://baanknet.com or can be obtained through an email at
ravindranakoda@gmail.com

3. TheLiquidator hasrightto accept or cancel or extend or modify, etc. any terms and conditions of E-Auction atany time. He has right o reject any of the bids
without giving any reasons.

4. The Applicability of taxes including stamp duty on Land & Building shall be governed by the prevalent laws of India or respective State and plant and
machinery, stock, inventory & consumables of respective plant shall be sold after levying applicable GST.

5. The intending bidders, prior to submitting their bid, should make their independent inquiries and conduct their independent due diligence at their own
expenses and satisfy themselves.

6. The properties mentioned above can be inspected by the prospective bidders with an email request at ravindranakoda@gmail.com for prior appointment
relating to the visit.

7. The properties of the Corporate Debtor are being attached by the Enforcement Directorate and Income Tax Department for which a matter is sub-judice
before the Hon'ble High Court, Gujarat. Also, the matter relating to release of the attached properties by the Enforcement Directorate is also sub-judice
before the Hon'ble NCLT, Ahmedabad. The intending bidders should conduct theirindependent due diligence at their own expenses.

8. Theintending bidders shall submit an undertaking that they do not suffer from any ineligibility under section 29A of the Code to the extent applicable and
that if found ineligible at any stage, the earnest money deposited shall be forfeited.

9. In case of any technical glitch or system issue from the side of BAANKNET, the Liquidator shall not be held responsible. The bidder shall be solely
responsible for ensuring their ability to participate in the E-Auction. However, in case of any query or assistance the interested buyer should approach the
liquidator before 48 Hours of the scheduled auction subject to further terms and conditions of the auction document.

10. The Bidder can read the Auction and registration guidelines on the BaankNet Platform. ( https://d14g55p4nerl4m.cloudfront.net/Production/Application-
Documents/IBBI-Instance/client-document/Bidders-Auction-guide.pdf ). The intending bidders are required to deposit Earnest Money Deposit (EMD)
amount on Baank Net through Wallet.

11. ltis clarified that this invitation purports to invite prospective bidders and does not create any kind of binding obligation on the part of the Liquidator or the
Company to effectuate the sale. The Liquidator reserves the right to cancel or modify the process and / or not to accept and / or disqualify any interested
party / potential investor / bidder without assigning any reason and without any liability.

12. Documents shall be submitted to the auction portal in the format prescribed in the Auction Document on or before 07th March, 2026. The bid form along
with detailed terms & conditions of complete E-auction process can be downloaded from the website https://ibbi.baanknet.com/eauction-ibbi/home .

13. Subsequent to announcement of Successful bidder in consultation with SCC, the Liquidator will issue a Letter of Intent (LOI) to the Successful Bidder and
will seek balance consideration. (In view of detailed terms and condition mentioned under E-Auction Document). Default in deposit of the balance amount
by the successful bidder within the time limit as mentioned would entail forfeiture of the entire amount deposited (EMD + Any Other Amount) by the
Successful Bidder.

14. The successful bidder can pay balance of the bid amount within 30 days of declaring as Successful Bidder, and balance amount shall be after adjusting the
EMD amount already paid; which can be further extended by 150 days (i.e. total time period of 180 days) at the request of Successful Bidder. Provided that
in case the Successful Bidder seeks to the avail the said extension of 150 days, the same shall be granted subject to imposition of an interest at the rate of
12% per annum from the date of expiry of the 30 days-time period till the actual payment of the complete amount. It may be noted that in no manner
whatsoever that the total time period shall be beyond 180 days from the date of issuance of LOI.

For Further information, the intending Applicant may contact the undersigned through an email at ravindranakoda@gmail.com.

IMPORTANT NOTE: It is hereby informed to all interested parties that in case any successful bid is achieved for Block A thereby announcing a successful

bidder, the remaining Option Block B, C and Dshall stand cancelled automatically.

Ravindra Kumar Goyal, Liquidator
M/s Nakoda Limited
IBBI Reg. No. IBBI/IPA-001/IP-P-02019/2020-2021/13098

o o

Place: Ahmedabad
L Date:07.02.2026

SATURDAY, FEBRUARY 7, 2026
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dindiaShelter INDIA SHELTER FINANCE CORPORATION LTD.

Home Loamas Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002.

Branch Office: Parimal prime, 3rd floor, 15A Sardarnagar, Sarveshwar Chowk, Dr Yagnik Road, Rajkot, Gujarat- 360001 &
Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- PNB Bank, Motipura circle, Motipura, Himmatngar, District-
sabarkantha, Gujarat-pin-383001 & FF/109/B, Atlantis B/S Central Square, Sara Bhai Main Road, Ganda Circle,
Vadodara,Gujarat — 390023 & 106 First Floor Kaivanna Complex, Besides Reliance Centro mall ambawadi Ahmedabad Gujarat

380006 PUBLIC NOTICE- AUCTION FOR SALE OF IMMOVABLE PROPERTY

[UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
NOTICE FOR SALE OF IMMOVABLE PROPERTY/s MORTGAGED WITH India Shelter Finance Corporation (ISFC)
(SECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Notice is hereby given to the public in general and in particular to the borrower(s) and guarantor(s) or their legal heirs/

representatives that the below described immovable properties mortgaged/charged to the Secured Creditor, the possession
of which has been taken by the Authorized Officer of ISFC (secured creditor), will be sold on 21.02.2026 (Date of Auction) on
“AS IS WHERE IS”, “AS IS WHAT IS” and “WHAT EVER THERE IS” basis for recovery of outstanding dues from below
mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the Earnest Money Depositis mentioned below.
The sealed envelope containing EMD amount for participating in Public Auction shall be submitted to the Authorised Officer of
ISFC. On or before 20.02.2026 till 5 PM at Branch/Corporate Office: Parimal prime, 3rd floor, 15A Sardarnagar,
Sarveshwar Chowk, Dr Yagnik Road, Rajkot, Gujarat- 360001 & Shantam- 9, Shop No. 204, 2nd Floor, Near
Navjivan Hotel, Opp:- PNB Bank, Motipura circle, Motipura, Himmatngar, District- sabarkantha, Gujarat-pin-383001
& FF/109/B, Atlantis B/S Central Square, Sara Bhai Main Road, Ganda Circle, Vadodara,Gujarat — 390023 & 106 First
Floor Kaivanna Complex, Besides Reliance Centro mall ambawadi Ahmedabad Gujarat 380006

Type of Possession
(Under Constructive/

Loan Account No. and Name of
Borrower(s)/ Co- Borrower(s)/

Date Of
Demand Notice

Reserve Price,
Earnest Money

Guarantor(s)/Legal Heir(s)/Legal Rep. Amount As On Date Physical)
| LA39CLLONS000005057560 / AP-10134964, | DATE : 14-SEP-23 RS. 13,95,126.27/- | Symbolic |RS. 22,03,200/-
MRS.KAPILABEN PATEL & MR.SUMITKUMAR |( Rupees Thirteen Lakh Ninety Five Possession |RS. 2,20,320/-

Thousands One Hundred Twenty SIX
And Twenty Seven Paisa Only )

PATEL

Description Of Property: All Pieces And Parcel Of Property Bearing Block No.494, Paikee Gram Panchayat Property No.1041,
Central Bank Of India, Opp Parabadi, Nr.phc Central Kanzat, Masar Road, Kanzat, Padra, Vadodara, Gujarat-391421. Bounded With
: East : Road, West : Main Road, North : Ramilaben Vyas's House, South : Jayantibhai Mathurbhai Patel's House.

RS.10,58,400/-
RS.1,05,840/-

LA15VLLONS000005078101 / AP-10188623 |DATE : 10-OCT-25 RS. 10,42,212/-
MRS.REKHABEN VAGHARI & ( Rupees Ten Lakh Fourty Two Thousands
MR.SAMPATBHAI VAGHARI & Two Hundred Twelve Only )
MR.MITULKUMAR VAGHARI

Symbolic
Possession

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

Silvassa Vagi Main Road Banch 12, 13, 74 5aj

da 3 &'E"?ET Industrial Estate, Amli, Sivassa - 396230,
Dadra and Magar Hawali (UT) Ph. 0260-2640027,

Bank of Baroda Bis3
Email - sisliipbankolbaroda. com

APPENDIX IV [See Rule 8(1)) POSSESSION NOTICE

Whereas, The undersigned being the Authorized Otficer of the Bank ol Barada under the
Securitization and Recanstructian of Firancial Assets and Enforcament af Security Inlerest Act,
2002 and in-exercise of Powers conferred under Section 13 read with the Security Interes?
(Enforcemmant) Rules. 2002, issoed demand notices daled 24.11.2025 calling upon 1ha
Borrawers [ Guaransor /, Mr. Nitesh Kumar Dubey, Mrs. Punita Devi to repay the amount
mertdicaed 0 e malce BEng Rs. 29,46 967158 (Aupses Twenly Mine Lakhs Rorly Six
Thousand Nine Handred Sicty Gne and Nineteen Paisa onky) a5 on dated 16.171.2025 with
further inferest amd epenses within 80 days from the date of nofoe'date of receipt of the said
natica

The Borroaders ¢ Guarantor / Mortgagor having failed i repay the amount, notice is hereby
given b the Borrowers ) Guarantar / Moertgagar and the public in genaral that the undersigned
has taken possession of the property described herein bebow In exerclse of powers conterred
o himvher under Sactan 13(4) of the said Act raad with Rule B of tha said Aules anthis Gth day
o Fehruary 2026,

The Borrowers ¢ Guaranics [ Moebgagor in particular and he pubds in ganeral is horely
caationed notta deal with the property and any deatngs with the property will be subject to the
charge ar the Bank of Barada for an amound of beng RS, 29.46,967.10 (Aupees Twenty Ning
Lakhs Forty &ix Thousand Nine Hundred Sixty One and Nineteen Paiza only] a5 on dated
TE 2025 and interesl & expenses B ergan unt he ol payment,

The borrower's attantion is invited to provision of sub-zeciion {&) of section 13 of the Act,
in respect of me avallable, 1o redeem the secured assets.

DESCRIPTION OF IMMOVABLE PROPERTY

All e piece ard parcel al non agricdllueal N4 Ressdential Flat No. 407 admedsdring 1360
auare Feet, (super bul up asea) on B Fourth Flode of e Buslding known as “LEELA
HEIGHTS™ epnstrucied on Mar-Agricullurs! land beamng Survey Mo, 1181,/2 admedsuring
2060 5q. Mirs., ol Villaps Bivassa ol the Union Temitary of Dadra and Magar Haveli in the nama
ot M Mitesh Kumar Dubay and Mrs. Punitza Davi,
Data: 06.02. 2026

Place: Sitvassa

Authorized Officor
[Bank of Baroda

Description Of Property: All Pieces And Parcel Of Property Bearing Plot No.10,gram Panchayat Property No.1721 Admeasuring
1200.00 Sq.ftI.e 111.5241 Sq.mtrs Plot Area In The Area Known As Vaghri Fali, Nr. Primary School, Situated At Mouje : Chitroda Ta
: Idar Dist : Sabarkantha, Gujarat 383421 Boundary:- East-40 Ft Road, West- House Of Sikandarbhai Bakabhai Aghela, North-open
Plot, South-house Of Kishorbhai Manubhai Vaghari,

LANKVLLONS000005136674 / AP-
10305563, MRS. KAILASHBEN MANUBHAI
BARAIYA & MR. MANUBHAI BARAIYA

DATE : 10-OCT-25 Rs. 8,53,292.79/-
(Rupees Eight Lakh Fifty Three
Thousands Two Hundred Ninety Two
And Seventy Nine Paisa Only )

Symbolic
Possession

RS.34,21,250/-
RS.3,42,125/-

{Ministry of Finance, Government of India)

DEBTS RECOVERY TRIBUNAL - I1

TR 3rd Floor, Bhikhubhiai Chambers, Near Kochrab Ashram, Paldi,
Ahmedabad - 380006, Phone No. 078 . 76579343, Tele Fax No. 079 - 26579341

FORM NO. 14 [See Regulation 33{2}]

RP/RC No.| 568/2017 0A No. | 563/2015

Description Of Property: All Pieces And Parcel Of Property Bearing Gram Panchayat Property No.611, ( Old Property No.565 ) In
The Area Known As Chunthaji Ni Muvadi,in Sim Of Mouje : Village : Chandiyel Ta: Daskroi, Dist Of Sanand And Registration Sub
District Of Ahmedabad 12 ( Nikol ) Gujarat 382433 Land Area Admeasuring 2500 Sq.ft Boundary:- ( As Per Title ) North :
Bharatbhai Ravjibhai ,south : House Of Bharatbhai Laljibhai, East : Farm Of Badani Kalaji, West : Farm Of Prabhsinh Ramsinh, (As
Per Site ) North : Road Then Bharatbhai Ravjibhai Baraiya South : Owner's Farm, East : Temple & Farm Of Badaji Kalaji Baraiya West
: Road Then Baratbhairavjiji Baraiya

HL15RNLONS000005074705 / AP-
10180249 , MRS. CHAMPABEN RATHOD &
MR.ANKITSINH RATHOD

DATE : 12-AUG-25 RS. 7,66,373/-
( Rupees Seven Lakh Sixty Six
Thousands Three Hundred Seventy
Three Only )

Symbolic
Possession

RS.9,42,300/-
RS.94,230/-

Description Of Property: All Pieces And Parcel Of Property Bearing Gram Panchayat Property No.209, Plot Area Admeasuring
About 1650.00 Sq.ft I.e 153.29 Sq.mtrs, Nr. Mandavari Chowk, In The Area Known As Kevan, Situated Mouje : Kevan (
Mahadevpura ), Himmatnagar, Sabarkantha, Gujarat-383030 Boundary:- East : Rcc Road West : Open Space North : House Of
Laxmansinh Magusinh South : House Of Rathod Hemtaji Sonaji

LA15VLLONS000005096531 / AP-10229794, |DATE : 12-AUG-25 RS. 7,80,849/- (
MRS.KALPNABA GHANSHYAMSINH RATHOD |Rupees Seven Lakh Eighty

& MR.GHANSHYAMSINH RATHOD & Thousands Eight Hundred Fourty
MR.AJITSINH RATHOD Nine Only )

Physical
Possession

RS.9,09,900/-
RS.90,990/-

Description Of Property: All Pieces And Parcel Of Property Bearing Gram Panchayat Property No.255, Admeasuring About
823.00 Sq.ft, Orada Vas, Within The Limit Of Vaghpur Gram Panchayat Situated At Mouje Vaghpur Ta: Prantij And Dist :
Sabarkantha Gujarat 383205 Boundary:- East : House Of Rathod Natvarsinh Vajesinh West : House Of Rathod Kiritsinh Madhusinh
North : Open Plot South : Road

LA15CLLONS000005039096 / AP-10077649,
MRS.JAMANABEN OD & MR.MAGANBHAI OD

DATE : 20-JUNE-23 RS.7,56,599.9/-
( Rupees Seven Lakh Fifty Six
Thousands Five Hundred Ninety
Nine And Nine Paisa Only )

Physical
Possession

RS.9,78,400/-
RS.97,840/-

Description Of Property: All Pieces And Parcel Of Property Bearing 86/2 Chandarani Gram Panchayat Mouje Chandarani Ta:

Himmatnagar, Sabarkantha, Gujarat-area Of The Property Admeasuring 196.25 Sq.mtrs Bounded With : East : Road West : Open
Land, North : Others House, South : Old Hospital

Symbolic
Possession

LA15CLLONS000005041336 / AP-10088514,
MRS.CHETNABEN GOSWAMI &
MR.VIPULPURI GOSWAMI

DATE : 10-OCT-25 RS. 6,52,229/- (
Rupees Six Lakh Fifty Two
Thousands Two Hundred Twenty
Nine Only )

RS.8,55,000/-
RS.85,500/-

Description Of Property: All Pieces And Parcel Of Residencial Property Bearing On Parabada Gram Panchayat Property No.178,
Area Admeasuring 600 Sq.ft On The Land Bearing In The Registration In The Mouje Parabada Post : Savghadta Ta : Himmatnagar,
Sabarkantha Gujarat 383220 Boundary:- East : Road West : Road North : Limbachiya Keshvalals House, South : Mulsinh Ratho

HL39CHLONS000005062695 DATE : 12-AUG-25 RS. 7,75,166/- RS.7,13,450/-
/LA39VLLONS000005063784 & AP- ( Rupees Seven Lakh Seventy Five RS.71,345/-
10143181 / AP-10145775, Mrs. Kalpana W/o|Thousands One Hundred Sixty Six
Bhaskarbhai Suthar & Mr. Raj Mistry Only)

Symbolic
Possession

Description Of Property: All Pieces And Parcel Of Property Bearing Vibhag-a, Tikka No.7/5, City Survey No.48, Total Area
Admeasuring 727.43 Sq.mtrs Of Which Flat No.307 Super Buildup Area Admeasuring 38.74 Sg.mtrs On,3rd Floor, Of Scheme
Known As " Vallabh Resicum Plaza” At Maru Faliyu, Wadi, Vadodara, Gujarat-390017 Bounded With : East : Public Road , West :
Passage & Open Space North : Flat No.306 South : Flat No.308

HLGDCHLONS000005146889 / AP-10328879,| DATE : 14-Jul-25 RS.19,86,234/- (
MRS. HARSHABEN VISHNUBHAI MAKHIJANI |Rupees Nineteen Lakh Eighty Six

& MR.VISHNUBHAI MAKHIJANI Thousands Two Hundred Thirty Four
Only)

Symbolic
Possession

RS.19,24,000/-
RS.1,92,400/-

Description Of Property: All Piece And Parcel Of All That Piece And Parcel Of The Property Bearing Plot No. 28 Admeasuring
97.82 Square Meters Comprised In Revenue Survey No. 74/1 Known As “Shivam Residency” Situated In Vill. Shinay, Ta.
Gandhidham-Kachchh Gujarat 370201 BOUNDARY:- North Plot No. 27 South Plot No. 29 East Plot No. 35 And 36 West 9.14 Meter
Wide Road

HL38CHLONS000005050016 / AP-10111992, | DATE : 10-OCT-25 RS.17,88,064/- (
MRS. URVASHI MEHTA & MR. KARTIK MEHTA | Rupees Seventeen Lakh Eighty Eight
& Mr.hiteshbhai Mehta & Mr.neha Mehta & |Thousands Sixty Four Only )
Mrs.labhuben Rabari & Mr.vishnubhai Desai

Symbolic
Possession

RS.22,00,000/-
RS. 2,20,000/-

Description Of Property: All Pieces And Parcel Of Residencial Property Bearing Flat No.h/104, Of Block No.h On 1st Floor,
Admeasuring 101 Sq.mtrs Construction Area And Undevided Share 26 Sq.mtrs In The Scheme Of Shrim Design And Infrastructure
Pvt Ltd Known As Vrundavan Residency Situated At Mouje Naroda Ta : Asarwa,behind Vitthal Plaza, Opp Geb Office Dist
Ahmedabad Gujarat Land Bearing T.p Scheme No.121 Of Final Plot No.6+7+12 Of Survey No.531 Paikee Of Sub Plot No.3 In The
Registration Sub District And District Of Ahmedbad Gujarat 382330 Bounded With : East : Open To Sky West : Passage Then Flat
No.h/101 North : Flat No.h/103, South: Open To Sky

LABHCLLONS000005050808 / AP-10115338 ,| DATE : 12-JUNE-25 RS. 6,90,458/- (
MRS. GITABEN HIRABHAI OAD & Rupees Six Lakh Ninety Thousands
MR.HIRABHAI OAD & MR.DHARMIK BELDAR (Four Hundred Fifty Eight Only )

Symbolic
Possession

RS.7,70,000/-
RS. 77,000/-

Description Of Property: All Pieces And Parcel Of Property Bearing R.s No.606 Paikee Plot No.29, Paikee South Side
Admeasuring 42.00 Sg.mtrs And Plot No.30 Paikee North Side Area Admeasuring 8.40 Sg.mtrs Total Land Area Admeasuring 50.40
Sq.mtrs In The Scheme Known As Anand Dham Residency,nr Rachitanagar At Paliyad Road, Dist : Botad Gujarat 364710 Bounded
With : Plot No.30 Paikee North Side: North : Plot No.29, South : Remaining Land Of Plot No.30, East : Land Of R.s No0.606 Paikee,
West : 6.00 Mtrs Wide Road, Plot No.29 Paikee North : Remaining Land Of Plot No.29, South : Plot No.30, East : 6.00 Mtrs Wide
Road, West : Land Of R.s N0.606 Paikee.

HL35LILONS000005028911 &
HLITCHLONS000005104659 &
LA35VLLONS000005065319 / AP-10051561
& AP-10244845 & AP-10155465 MRS.
VARSHABEN VALA & MR.VIJAYBHAI VALA

DATE:10-OCT-25 RS.11,12,073.96/-
( Rupees Eleven Lakh Twelve
Thousands Seventy

Three and Ninety Six Paisa Only )

Symbolic
Possession

RS.8,02,400/-
RS. 80,240/-

Description Of Property: All Pieces And Parcel Of Residencial Property Bearing Block On Land Admeasuring 44.36 Sq.mtrs Of
Sub Plot No.106/c Of Plot No.106, Paikee Of Revenue Survey No.29/p-3 & 30/p-3 Known As Shreeji Park Situated At Jetpur Rajkot
Gujarat 360370 Boundary:- East : Sub Plot No.106/e, West : Sub Plot No.106/b North : Plot No.107 Paikee South : 9.00 Mtrs Wide
Road.

Terms and conditions: 1)The prescribed Tender/ Bid Form and the terms and conditions of sale will be available with the
Branch/Corporate Office: Office No- Parimal prime, 3rd floor, 15A Sardarnagar, Sarveshwar Chowk, Dr Yagnik Road,
Rajkot, Gujarat- 360001 & Shantam- 9, Shop No. 204, 2nd Floor, Near Navjivan Hotel, Opp:- PNB Bank, Motipura circle,
Motipura, Himmatngar, District- sabarkantha, Gujarat-pin-383001 & FF/109/B, Atlantis B/S Central Square, Sara Bhai Main
Road, Ganda Circle, Vadodara,Gujarat — 390023 & 106 First Floor Kaivanna Complex, Besides Reliance Centro mall
ambawadi Ahmedabad Gujarat 380006 between 10.00 a.m. to 5.00 p.m. on any working day. 2) The immovable property shall
not be sold below the Reserve Price. 3) All the bids/ tenders submitted for the purchase of the above property/s shall be
accompanied by Earnest Money as mentioned above. EMD amount favouring the “India Shelter Finance Corporation Limited”
payable at Delhi. The EMD amount will be return to the unsuccessful bidders after auction. 4) The highest bidder shall be declared
as successful bidder provided always that he/she is legally qualified to bid and provided further that the bid amount is not less than
the reserve price. It shall be the discretion of the Authorized Officer to decline/ acceptance of the highest bid when the price offered
appears inadequate as to make it inadvisable to do so. 5) The prospective bidders can inspect the property on 17.02.2026
between 11.00 A.M and 5.00 P.M with prior appointment. 6) The person declared as a successful bidder shall, immediately
after the declaration, deposit 25% of the amount of purchase money/ highest bid which would include EMD amount to the
Authorised Officer within 24 Hrs. and in default of such deposit, the property shall forthwith be put to fresh auction/ sale
by private treaty. 7) In case the initial deposit is made as above, the balance amount of the purchaser money payable shall
be paid by the purchaser to the Authorized Officer on or before the 15th day from the date of confirmation of the sale of the
property, exclusive of such day or if the 15th day be a Sunday or other holiday, then on the first office day after the 15th day.
8) In the event of default of any payment within the period mentioned above, the property shall be put to fresh auction/ sale by private
treaty. The depositincluding EMD shall stand forfeited by India Shelter Finance Corporation Ltd. . and the defaulting purchaser shall
lose all claims to the property. 9) The above sale shall be subject to the final approval of ISFC, interested parties are requested to
verify/confirm the statutory and other dues like Sales/Property tax, Electricity dues, and society dues, from the respective
departments / offices. The Company does not undertake any responsibility of payment of any dues on the property. 10) TDS of 1%,
if any, shall be payable by the highest bidder over the highest declared bid amount. The payment needs to be deposited by the
highest bidder in the PAN of the company and the copy of the challan shall be submitted to the company. 11) Sale is strictly subject to
the terms and conditions incorporated in this advertisement and into the prescribed tender form. 12) The successful
bidder/purchaser shall bear all stamp duty, registration fees, and incidental expenses for getting sale certificate registered as
applicable as perlaw. 13) The Authorized Officer has the absolute right to accept or reject the bid or adjourn / postpone / cancel the
tender without assigning any reason thereof and also to modify any terms and conditions of this sale without any prior notice.

14) interested bidders may contact Mr. Aashish Bhatt & Mr. Kishan Chauhan Mob- 7874110808/6354053032during office
hours (10.00AM to 6.00 PM).

15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR

The above mentioned Borrowers/Mortgagors/guarantors are hereby noticed to pay the sum as mentioned in Demand Notice
under section 13(2) with as on date interest and expenses before the date of Auction failing which the property shall be
auctioned and balance dues, if any, will be recovered with interest and cost from you.

Date : 07.02.2026 For India Shelter Finance Corporation Ltd
Place: GUJARAT Mr. Kishan Chauhan Mob-6354053032

Central Bank of India Cartificate Holder Bank

Vs,

W/s. Khodiyar Art & Drs. Certificate Debtors
DEMAND NOTICE

Ta,

C.0. Mo. 1 : M. Khodiyar Art, A Proprietory Firm,

Regd. Office at Plot No. 48, Bajrangnagar, Khodivamagar Road, Vardha, Surat
And alzo at: Plot Mo. 336, 15t Fleor, GIDC, Sub Division - 2, Industrisl Estate,
A K. Road, Eatargam, Surat.

C.0. Mo, 2 ; Zaver Bhagwan Khakhariva

Residing at : Plot Mo, 48, Bajrangnagar, Khodivarnagar Road, Vardha, Surat

I wieww af the Recovery Certificate issued in OLA, No, 5632015 passed by the
Hon'bde Pressding Officer, Debts Recovery Tribural - 1|, Ahmeadabad, an emount of Rs.
44.85,522/- |Rupees Forty Four Lakhs Eighty Five Thousand Five Hundred
Twenty Two Only} including interest as on 01.09.2015 and further interest (@
contractual rate form 02.09_ 2015 plus cost of As. 72,000/ ks due against yau. [Less
recovery, ifany).

You are heraby caled upon to deposit the abowe sum within 15 days of the
receipt of the notice, filing which the recovery shall be made as per rulas,

In additions to the sum aforesaid you will be liable to pay
lal. Suchmtsrest and cost as m payable mterms of Recovery Certificate.
ib). Allcosts, charges and expenses incimad in respect of the service of this notice
and other process thet may be teken for recovering the amount due,

Given Under my hand and the Seal of '““é:i';f:,’::,ﬁﬁ:'f'ﬁ]
the Tribunal, this day 09/12/2025. Debts Recovery Tribunal - 11,

Next Date - 11,/02/2026 Ahmedabad

FEDBANK FINANCIAL SERVICES LTD.

Registered Office: Unit No. 1101, 11th Floor, Cignus, Plot No. 71 A, Powai,
Paspoli, Mumbai - 400087

POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of Fedbank Financial Services Ltd.
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under section 13 (12)
read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 19/11/2025 calling upon the Borrower, Mortgagor, Co-Borrower(s) and Guarantor:-
(1) JAYANTIBHAI HIRALAL JOSHI (Borrower); (2) GEETABEN JAYANTIBHAI JOSHI
(Co - Borrower); to repay the amount mentioned in the said notice being Rs. 2518282/-
(Rupees Twenty Five Lac Eighteen Thousand Two Hundred Eighty Two Only) as on
19/11/2025 in Loan Account No. FEDPLPOHL0546424 together with further interest thereon
at the contractual rate plus all costs charges and incidental expenses etc. within 60 days from
the date of receipt of the said demand notice.

The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove having
failed to repay the above said amount within the specific period, notice is hereby given to the
Borrower, Mortgagor, Co-Borrower(s), Guarantor and the public in general that the
undersigned Authorised officer has taken POSSESSION of the property described herein
below in exercise of powers conferred on him under Section 13(4) of the SARFAESI Act read
with Rule 8 of Security Interest (Enforcement) Rules, 2002 on this the February 05th of the
year2026

The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove in particular
and the publicin general is/are hereby cautioned not to deal with the following property and any
dealings with the following property will be subject to the charge of Fedbank Financial Services
Ltd. for an amount Rs. 2518282/- (Rupees Twenty Five Lac Eighteen Thousand Two
Hundred Eighty Two Only) as on 19/11/2025 in Loan Account No. FEDPLPOHL0546424
together with further interest thereon at the contractual rate plus all the costs charges and
incidental expenses etc.

The borrower's attention is invited to sub-section (8) of Section 13 of the Act, in respect of time
available toredeemthe secured assets.

SCHEDULE I: DESCRIPTION OF THE MORTGAGED PROPERTY: ALL PIECE AND
PARCEL OF MORTGAGED PROPERTY BEARING REVENUE SURVEY NO 20/1, PLOT NO
19 TO 20, BLOCK NO F, FLAT NO F-303 ON SECOND FLOOR TOTAL CONSTRUCTED
AREA 38-00 SQ MTR SITUATED AT SHREE AMBE RESIDENCY IN SIM OF VILLAGE
AMBAJI, TALDANTABANASKANTHADISTRICT ,GUJARAT-385110 . BOUNDARY OF
THE AFORESAID PROPERTY: - East: - WALL OF FLAT & MARGIN LAND IS SITUATED,
West: - COMMON WALL WITH FLAT NO 304 IS SITUATED, North: - WALL OF FLAT &
MARGIN LAND IS SITUATED, South: - COMMON WALL WITH FLATNO 302 IS SITUATED

Saf-
Place: -GUJARAT AUTHORISED OFFICER
Date: -05-02-2026

Fedbank Financial Services Lid

FEDBANK

FINAMCIAL SERVICES UMITED

FORME
) PUBLIC ANNOUNCEMENT ) ) |
{Ri=guiztion 12 of the Insohency and Banknapicy Baard of India [Liguidafion Process) Regulstions, 2018
FOR THE ATTENMTION OF THE STRKEHDOLDERS OF
EUPHORIA TECHNOLOGIES PRIVATE LIMITED

P | UL ARG

DETAILS
EUPHORIA TECHNOLOGES PRIVATE LIMITED

2, | Dt of incorparation of corpoeate deioe | 11202010

Authorby under which comporase debtor | ROC Ahmedzbad
&= ncorparabad | registered |

Addrags of the registerad office gni | Office no, 403, 4th Floor, Wishal Arcade
principal offica (f any) of corparate dabkéor | Shopping, nr. Veshali Row House, Gresn
| Lty Road, Pal. Surad, Gujarat, India, 295009
G, | Leale of closume of Insabeency | 300172026
_ | ResotionProcess |
Linuidation commeantament date of | V0172026 (Order uplaaded on Hon'ble
Corporade Dabtar

Nama and ragebration numiber of
tha insaoheany profassional acling
| a5 liguidator | IBBIPA-D01MP-PO2741/2022-2023/14196
Aodress and esmail o Ihe lguidalor, | Add: 303, Sdver Hill Apariment, Pal Road,
a5 reqistered with the Baerd | Oipp. Sanskar Ciy Apartment, Opp. Ramdhan
{ Ashiram, Maydi &rea, Rajkat, Gugarat, 380001
| Email id: cabhawikrd@gmail com
| Sofvenza Advsory LLP
| Add: Piol No. 45 51 Office ke, 1, Gami
| Terra, Secsor- 6, Sanpeda. Thane
Maharashira, India 400705
. — S Email: lig euphoriatechnobgiesiligmad. com
11 Lasl dabe [or subeission of claims | 1/D3r2025
Mpdica is herely given that the Han'ble Metional Company Lew Trbunal Ahmadabad Banch hes
ardered the commencerment of (ke liguidation of (ke Eupheria Techrologies Private Limited an
th Jansary, 2006 and the order vwas upioaded by the Hor'ble Reqising on the Natichal Company
Law Tribunal Porial and Xd Febreary, 2026,
Thesiaehaides of Euphona Techndiogies Private Limied are hereby callad upon to submi theirclaims
wilh pracd on crbefora 01G2026, o the iouidalor aktha address menlioned against Bam Ma. 10
Tha financial cradibors shall submil thair claims with proof by edaciranic means onty. AN othar
criscilans ey suEimil Iha claimd with b procd in person, by post or by slecinanic mesns
Submission of false or miskeading proaots of claim shall attract penalties.
In case a slakehoidar does nol submil #5 claims during ba ouidafion process, Be claims
submbiad by sudn A slakenhoider dunng 18 cOnorate Nsolvendsy resolion pocess under the
mzoivency and Banknuptcy Boand of Inoia ( Inscteency Resalution Procass for Corporate Persons)
Requlafions, 2018, shall ba deemed fo ba subriflad under saclion 38, =i
Mr, Ehavik Haribhal Rupapara
Registration Na.: [EBITPA-DOTP-P-02T41/2022- 20231 4156
Liguadater in the matier of Euphosla Technalogles Private Limited
AFA Vakd (il 37" December, 2036

| Mr. Bhavik Haribhai Rupapara
| Registration Me,

| Adress and e-mail b be used for
comespandence with the louldator

Dale: (7022026
Place: Rajkat

epaper.financialexpress.com

. Ahmedabad
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2\ Kothari’ GILLANDERS ARBUTHNOT AND COMPANY LIMITED -
: ..".w..m.,G.,.rﬂ‘.'.'P Registered Office : C-4, Gillander House, Netaji Subhas Road, Kolkata-700 001 (w] gtau?c-( a))
CIN : L51909WB1935PLC008194 and2 aldla
Phone : (033) 2230 2331 (6 lines), Fax : (033) 2230 4185, E-mail : gillander@gillandersarbuthnot.com, Website : www.gillandersarbuthnot.com (goRilcAoRil A4 szl (swilRe Ealetzot ulsta veilote
AN S3E101 22D A B2y [S1213), 204€ ol [S1213 ¢(q) &501)
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER AND NINE MONTHS ENDED 31ST DECEMBER 2025
(@ in Lakhs) 2l G(A Ges a12il, slulde Salel? :
STANDALONE SONSOLIDATED Gig WclaRl Aes wiélsA cldleseu udaa
) anflolelRonl S seAail amelsid e
Particulars Quarter Ended Nine Months Ended |Year Ended Quarter Ended Nine Months Ended | Year Ended .
1l A2Aetel Suell dl oYeld, JIHEIUE 30,00.20€ ol Ay SWR2 SaielR: fig
31-Dec-25 | 30-Sep-25 | 31-Dec-24 | 31-Dec-25 | 31-Dec-24 | 31-Mar-25 | 31-Dec-25 | 30-Sep-25 | 31-Dec-24 | 31-Dec-25 | 31-Dec-24 | 31-Mar-25 Wicllazi RNos wélsa dliles ol uRicia vniloter? ofl Gell Best a1l 2201j: S1-q,
(Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Unaudited) | (Audited) [(Unaudited)| (Unaudited)| (Unaudited)| (Unaudited)| (Unaudited)| (Audited) oidiotdlR A1A128, AAe arien As, asien AN oise:Al uGasi AL
1| Total Income from Operations 10,408.71| 12,254.31| 12,358.22| 30,475.14| 32,586.24 | 41,275.46 | 10,683.11 | 13,227.72| 12,763.89 | 32,748.30 | 33,924.11| 44,317.89 ButA A2 D.
. ) sWiie 2aterR: Mg Wl Aos wadlsat dlifls ot uzioia vpiloter2 3 Gl Gest
2 | Net Profit / (Loss) for the period (before Tax, &2l ot 53120 il Aseail 328 (et R S3a)a 90 —ofl, q Aeyd
Exceptional and/or Extraordinary items) 673.20 1,886.37 540.67 2,143.20| 2,260.56 516.10 530.61 1,621.75 320.91 1,599.47 1,674.18| 1,302.44 B1sain Aoz, A2 As, Rcd- 36400 Uil 1 FYUIF, 202 ol AviAdLA USAL
3| Net Profit / (L for th iod bef Q3otll ELCUA MY YRIAL AL SRl VRUAMT 1A B,
et Profit / ( _OSS) or the perio elore ’Fax 33\2RAetl ElcRAl vl S2clioll Dl ARlu 24 SRR, 202¢ 28, 5323 gAda 2ud
(after Exceptional and/or Extraordinary items) 673.20| 1,886.37| 1,744.70| 2,143.20| 3,464.59 | 1,711.41 530.61 | 1,621.75| 1,524.94| 1,599.47 | 2,878.21| 2,497.75 &\ ipsunilkedia@qrmail.com 12 5 JAsAFS siceell eial Bus weUAG 2t2att
4| Net Profit / (Loss) for the period after tax u2 glellelal 2l 2yees Wize ptaldl 2ls Wee 2l §2AR H2Sd ddell ELARA
: ) : B sAASD.
(after Exceptional and/or Extraordinary items) 596.99| 1,691.03| 1,522.76| 1,879.02| 3,054.63 1,503.87 45440 | 1,426.41| 1,303.00| 1,335.29 | 2,468.25| 2,672.12 ol 121 249 12 23] Evact Eree A yztetel agueatsll goRlcodil A szl
5 | Total Comprehensive Income for the period 515, 209801l VLAV Dol Vi ALY SIRAEL BioRRAIR ES Vtal VCloll AVIoll U Vel
[Comprising Profit / (Loss) for the period diszne:l gzélel [@otd:
(after tax) and Other Comprehensive Income ot 2yfctal *?»'“2,1?’[3“;‘ 9 Biosia Aecs. 6 3 oL s
(after tax)] 599.12 1,728.50| 1,488.30| 1,932.34| 3,083.42 1,557.97 47168 | 1,519.39| 1,288.72| 1,470.10| 2,518.95| 2,772.88 :‘::‘)‘:!; 290 -oll, 21 AR (Gi3elRA Ae2?, Glloll gAIM W, 2L S, Y=d-
6 | Paid-up Equity Share Capital 2. §Ada ugs): kedia_kedia@yahoo.com
(Face Value of Rs 10 each) 2,134.23 2,134.23| 2,134.23 2,134.23| 2,134.23 2,134.23 | 2,134.23 2,134.23| 2,134.23| 2,134.23 2,134.23| 2,134.23 ot sitR: +cq €39599RE e
) ugdoiloilong 29y. oi.: IBBI/IPA-001/IP-P00028/2016-17/10064
7 | Earnings Per Share (of Rs. 10/- each):- AWAui: 0g.02.202€
Basic & Diluted (not annualised) 2.80 7.92 713 8.80 14.31 7.05 213 6.68 6.11 6.26 11.57 12.52 2 ed
Notes :
1 The above is an extract of the detailed format of the Quarter and Nine months ended financial results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015. The full format of the Quarter and Nine months ended financial results are available on the websites of NSE and BSE at www.nseindia.com and www.bseindia.com §‘l3-i ol
respectively and on the Company's website at www.gillandersarbuthnot.com c%lllfi%? ;‘-\‘lé-alcl g
. . . (cuz 21 lEAiCil 24 QUELIot LHUSTH AL O]
2 Previous year / period figures have been regrouped/ rearranged, wherever necessary. (S5t uEa) Granio, 20as =il Breriot 12)

&= By Order of the Board o o
S - For Gillanders Arbuthnot and Company Limited o
"" Mahesh Sodhani wlEd (GEIE]
Place : Kolkata s Managing Director & CEO 1. | sWiRe Eaietre] on yslRau Ssellclyat mdde dlilds
Date : 6th February, 2026 [w] (DIN : 02100322) 2. | SiRe Bausiert Azl dwdlu 31.12.2010

3. |20l B- g Sze 2R Sudl 2wr21R-2nEIAE
a2 8
SR 2ausizel sulRe wiiav . U72900GJ2010PTC063439

ARz etz e E o4l 2 e 24 . w03, Al Wi, Maue »uEs i,

NEOGROWTH (Giaan2a Ssiemgde cilailds L

TR AaAsloll siacifciad 2uld:1ls cildilés

Lending simplified. Growth amplified. 209228 D121 : 21831 2502, 212 F, otctal 101, 21D gl As, wAd, AN, yd: voooue »ilflad ag el A wiba wd, - 02 As, wet, Yad, Praud,
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